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M/S TALBROS AUTOMOTIVE COMPONENTS LTD Appellant
Vs
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CUSTOMS EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi

COURT-I
Date of hearing/decision: 19.4.2012

Stay Application No.3253 of 2011 and
Central Excise Appeal No.2500 of 2011

Arising out of the order in appeal No0.233/BK/GGN/2011 dated
15.7.2011 passed by Commissioner of Customs & Central Excise

(Appeals), Delhi I1I, Gurgaon.

Hon’ble Mr. Justice Ajit Bharihoke, President
Hon’ble Mr. Rakesh Kumar, Technical Member

1 | Whether Press Reporter may be allowed to see the Order
for publication as per Rule 26 of the CESTAT (Procedure)
Rules, 19827

2 | Whether it should be released under Rule 26 of CESTAT
(Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 | Whether their Lordships wish to see the fair copy of the
Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

Talbros Automotive Components Limited . Appellant
Vs.
C.C.E.,Delhi III, Gurgaon .- Respondent

Present Shri J.P. Kaushik, Advocate for the appellants
Present Shri R.K. Verma, A.R. for Revenue

Coram: Hon’ble Mr. Justice Ajit Bharihoke, President
Hon’ble Mr. Rakesh Kumar, Technical Member

STAY Drctan e, 69] [20)s-—~By (B2)
Ina. Order No. ¥ ;:9/:1,,,; _ ,g:_,,( g,a:)

Per Justice Ajit Bharihoke (Oral):

Appellant was served with a letter dated 4.5.2010 by
Zonal authority calling upon him to reverse the cenvat credit to the

tune of Rs.23,71,222/- . Feeling aggrieved, he preferred an appeal
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before Commissioner (Appeals) and the Commissioner (Appeals)
dismissed the appeal on technical ground that there was no
adjudication against him. Instant appeal is against aforesaid order of
Commissioner (Appeals). Subsequently, a show cause notice was
served upon the appellant and the notice has culminated into the
demand against which and against the order in original, appeal has
been filed. In view of the above, learned Counsel seeks to withdraw the
appeal.

2. Dismissed as withdrawn.

(Justice Ajit Bharihoke)
President

(Rakesh Kumar)
Technical Member

scd/




